4429 Papers laid

on the Table
Central Excises and Salt Act,
1944: —

(a) The Central Excise

(Twenty-seventh  Amend-
ment) Rules, 1963 publish-
ed in Notification No. G.S.R.
1825 dated the 30th Novem-

ber, 1963,
(b) The Central Excise
(Twenty-eighth Amend-

ment) Rules, 1963 publish-
ed in Notification No. G.S.R,
1826 dated the 30th Novem-
ber, 1963.

[Placed in Library. See No.
LT-2089/63]

(iii) a copy each of the following
Notifications under section
159 of the Customs Act,
1962: —

(a) Notification No. G.S.R. 1791
dated the 23rd November,

1963.

(b) Notification No. G.S.R. 1792
dated the 23rd Novem-
ber, 1963.

[Placed in Library. See No.
LT-2090/63]

a copy of Notification No.
F. 4(45)/63-Fin (E) publish-
ed in Delhi Gazette dated the
7th November, 1963, making
certain further amendments
to the Delhi Sales Tax Rules,
1951, under sub-section (4)
of section 26 of the Bengal
Finance (Sales Tax) Act,
1941 as in force in the Union
Territory of Delhi.

[Placed in Library, See No.
LT-2091/63]

(iv)

NOTIFICATION UNDER RESERVE BANK OF
INDIA AcT

Shri B. R. Bhagat: On behalf of
Shrimati Tarkeshwari Sinha I beg
to lay on th: Table a copy of Reserve
Bank of India Notification No. 1 dated
the 30th November, 1963, making
certain amendment to the Reserve
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Bank of India (Note Refund) Rules,.

1935, under proviso to section 28 of

the Reserve Bank of India Act, 1934.

[Placed in Library. See No. LT--

2092/63].

12.25 hrs.

ARREST OF SHRI B. P. MAURYA

Mr. Speaker: I have to inform the
House that I have received the
following communication, dated the
12th December, 1963, from the Sub-
inspector of Police, Allahabad, Camp,
Police Station, Parliament Street,.

New Delhi:

“I have the honour to inform
you that Shri B. P. Maurya,
Member, Lok Sabha, was arrested
at 8'30 a.M. on the 12th Decem-
ber, 1963 in case No. 707 under-
rule 41(c) of the Defence of India
Rules and he is going to be pro-
duceq before A.D.M, Delhj, with
the request for transferring to:
Allahabad.”

) TWEAE TEE  (FIIEET)
WH WA, &8 gy § ¥ § W
Frfew seww qow faar 491 0 A
fragw & f& o1 o/ & 93 wE@AT @
TET 97 AY oY AT &7 AR AR O
oTaT AR qF g sfaen fasdt 5 90
q 30 WIT T 9853 & AT TF AWF
gegTaTe ¥ fear qr, fow & owar &
U G0 I F FEwTE 9 Ifew
g #, 39 & fau 97 %1 fewg A%
gfear & & wwa froee faan
g ) A fRagw g fF gE g
fehwr o gfear sc &1 I fa-
fadt 1 qa1a & forg T o1 w18 1
THY @) A AT, FfFAE AT IT &
o Aifow ofee § I FEW
gar & 1 78 93 W@ w1 favg 1 AW
frfmdfrm ot & I
Shri Nath Pai (Rajapur): I should

like to avail myself of this opportu-
nity to bring to the notice of the Prime



